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Representation   of   Southern   States   in 

U.G.C. 

3889. SHRI G.G. SWELL: 
SHRI SUBRAMANIAN 

SWAMY: 

Will the Minister of HUMAN 
RESOURCE DEVELOPMENT be pleased to 
state: 

(a) whether it is a fact that the 
U.G.C.'s membership has been 
reconstituted in 1992; 

(b) whether it is also a fact that there is no 
representation of Professor/Vice-Chancellor 
in the above body from the Southern 
Universities; 

(c) whether it is also a fact that in the 
1989-92 commission, in the 1986-89 
commission and 1983-86 commission in the 
parts at least two Southern States were 
represented; and 

(d) if so, the reasons for exclusion of 

representative from Southern States in the 

U.G.C.'s reconstituted body for the year 1992-

1995? 

THE DEPUTY MINISTER IN THE 

MINISTRY OF HUMAN RESOURCE 

DEVELOPMENT (DEPARTMENT OF 

EDUCATION AND DEPARTMENT OF 

CULTURE) (KUMARI SELJA): (a) to (d) 

Section 5(1) of the UGC Act provides that the 

Commission shall" consist of:— 
(i) a Chairman 

(ii) a Vice-Chairman  and 
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(iii) ten other members, to    be     appointed     
by    the     Central Government. 

(2) The Chairman shall be chosen 

from among persons who are not 

officers of the Central Government or 

of any State Government. 

(3) Of the other members referred to 
in clause (iii) of sub-section (1)— 

(a) two shall be chosen from among the 
officers of the Central Government, to 
represent that Government; 

(b) not less than four shall be chosen from 
among persons who are, at the time when 
they are so chosen, teachers of Universities; 
and 

(c) the remainder shall be chosen 
from among persons— 

(i) who have knowledge of, or 
experience in agriculture, 
commerce, forestry or industry; 

(ii) who are members of the engineering, 
legal, medical or any other learned 
profession; or 

(iii) who are Vice-Chancellors of 
Unviersities or who, not being 
teachers of Universities, are in the 
opinion of the Central Government, 
educationists of repute or have 
obtained high academic distinctions: 

Provided that not less than one-half of the 
number chosen under this clause shall be from 
among persons who are not officers of the 
Central Government or of any State 
Government. 

The Government has re-constituted the 
University Grants Commission from time to 
time following the above provisions in the 
UGC Act. 

 

 


